CENTRAL ADMINISTRATIVE TR IBUNAL
BANGALORE BENCH

° :
‘Second Floor,
Commercial Complex,

%C@LQ«AW %(Nﬂ 146 O:F 94 Indiranagar,

Béngalqre-SB.
“/‘\ , ‘ Dated: 1:; MAR 1094.. _
RPPLICATION NO(s)236/93 ¢/ 2421 257/95

RPPLICANTS: | RESPONDENTS: Qk:e% Genernl. J\/Cama.ﬁek
Smt.- Tajunnissa amel 16 Ol vy =+ 7 S "
o Au . s Ve | ‘aem)_f%mgalme owd) Otrore
4 $2r. Mg M%O\O\jv\-) A;{\,’LCCU‘(e)Mo. 1 Lecond F["ﬁ",'

F vt Grge S"mq- ot (f?\‘faa—vpiex} Gandhi ’mﬁar, |

%cuycdo'rér S

2 Jhe @\;»C%' @G).’MAT\K ~N@r30\gfe}:
| Karnateka Telecom Cuele |
- Ad Nadies Read U [soor/ Bongalow-€ .

3. G M Vasndove Kere,
- Ml Certa G ot gbk‘?g,ch/lb?@l/
%\d Cowt Hog ‘@ﬁ‘hz@f«lm/./- |

- SUBJECT:~ Forwarding of copies of the Orders passed by
’ the Central Administrafive Tribunal,Bangalore,
S ~XXX= :

Please find enclosed herewith & copy of the
'ORDER/STAY ORDER/INTER IM ORDER/, Passed by this Tribunal
in the above mentioned application(s) on M-03-94
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_ In the Central Admiinistrative Tribunal
- Bangalore: Bench, ... s
Bangalore -7 -

0

[ETURENSISREENES A SR

ORDER SHEE
93

.
236/93 & 242 to 257/93

. - ' A | Apphcanon No
Applicant St Ty unowas 4 an A - Respondent
Sh046843 09&5é:g %ﬁl b(éayvvii;ké;'Fefeﬁorn/ Corele Sgaﬂfgﬁdb?e«

Advocate for Apphcant Advocate for Respondent

o@tmsw@@a . RN M isuonRao,

Date | Office Notes | ' Orders of Tribunal

ORDZIRS ON MA 146/94

VR _(MA)/ ANV (MJ)
11.3.1994

We have heard Shri M.V, Rao for
o the department with reference to the
miscellaneous application for extension
of time by a period of six months to
comply with the directions of the Tribungl
in OA 236/93 & 242 to 257/93 rendered on
19th October, 1993, We have heard Dr.M.
5. Nagaraja for the applicants in the
original application.

We have enquired of the learned
standing counsel whether the department
T, is planning to file an SIP in the Supremg
< Court against the Tribunal's order. He
, o :f says that he has no instruction on the
‘ : same, Shri Rao is not able to throw any
light with regard to the details of the
_ reference stated to have been made by thg
- o - |Department of Telecommunications to the
- Department of Personnel or the preQent

stage of the case,
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Date

Office Notes

Orders of Tribunal
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In the circumstances of the case.
%e hold that it is proper that the Deparf
ment should pay dedrness relief in raspect
of th@ family pension due for the month
of Mbrch, 1994 alongwith payment of such .

famiﬁy pension when such payment of familf
pension falls due, This should continue -

for the subsequent months also, As

regards the arrears to be given as per .
the directions of this Tribunal, the same °
should be pzid within two months from the
date! of receipt of a copy of this order,

Accordingly MA 146/94 is disposed
of,
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CENTRAL ‘ADMINISTRAT IVE . TR IBUNAL
BANGRLORE  BENCH

Second Floor,
Commercial Complex,
Indiranagar,
Bangalore-560038,

Dated: 28 OCT 1993

APPLICATION NO(S)236/93 and 242 to 257 of 1993.

APPLICANTS: Smt. Tajunnlsa and RFSPW\DENTS iChief General Manager, '
sixteen Others. Telecommunications,Bangalore & Others.

TQ,
1 Dr.M.S.Nagaraja,Advocate,No.11,Second Floor,
First Cross,Sujatha Complex,Gandhinagar Bangalore-9.
2. The Chief General Manager, Telecommunlcatlons,Ulsoor,
Bangalore-a.

3. ‘Sri.M.S. PadmaraJalah Senior Central Government Standlng
Counsel yHigh Court Bulldlng,Bangalore-l. \

Subject:~ Foruarding of copies of the Order passed b
: the Gentral Rdministrative Trlbunal,angelore,

 Please find enclosed herewith a copy of the
URDER/STAY/INTERIN ORDER, passed by this Tribunal in the

above seid application(s ) on_19=10-1993., .
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH:  :BANGALORE '

DATED THIS THE NINETEENTH DAY QOF OCTOBER, 1993

Present: Hon'ble ShriIS.Gurusénkaran, Member (A)

Hon'btle Shri A.N.Vujjanaradhya, Member (3)

APPLICATION NOS. 236/93 AN0'242/93 T0 257/93

§T£ésTﬁgg é%gﬁnisa,
Aged about 53 years,

W/o late Abdul Hameed Khan,
Telegraph Assistant,
Central Telegraph Office,

Bangalore-560 001, Applicant in DA 236/93

2., Smt, Lizzie, .

* Rged about 63 years,
W/o late A,Gnanam,
Group 'O (Retdg CTO
Bangalore-560 001.

3., Smt, Sharadamma,
Aged about 50 years,
U?o late\B.VenKatachalam,
Group 'D' CTO
Bangalore-560 001.

4, Smt. Venkatamma,
Aged about 4% years,
M?o late T.P. Channamaraiah,

v .. Group '0°' CTO,
PSSR

agngalore—SBO 001,

) ™~ ‘ .
Sl m 5.8 Munivenkatamma,

d=§ about 45 years,

& Afpiflate Sri Venkataswamy,
égﬁtﬁﬂ%;oqb MY CTo

3

Bgngalore-560 001,
S
)

357t Rani, _
~7dged about 46 years,
" W/o late Sri Subramani,
Group ‘D' CTO,
Bangalore-560 001,

7. Smt. Rita Ann,

aged about 52 years,
W/o late T,.R,Muthuraj,’
Group 'O' CTO,
Bangalore-560 001.

ceed2/-"
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B. Smt, Revamma
w aged about 5 years,» "
W/o late Gan\adharalah,
Group 'O' CTH, <
Bangalore-56{ 001 -

o

9, Smt. Subbalalshiammaj
aged 37 yeard, o

u7o late SriiKrlshnaPpa,
Group 'O CTd,
Bangalore-56ﬁ 001,

Smt., Lakshmamma,

aged 53 yearg, !

‘ _ U?o late N.K]ishnapp@w‘
Group 'D' CT( |
Bangalore-560 001,

10.

i
(
{
I
|
0

1. Smt.K.Pcopathy,
aged &0 yearg,
W/o late N,Amaravathy,
Group ‘D' CT :
Bangalorp-%‘% om

12, Smt, Shantha
aged about ?% YE3TS,
W/o late S.Mi irgesh,
Group 'DF CT(,
Bangalo-e-56{ 001,

13, Smt. Jayalakghmamra,
aged about 3§ years,,
U/o late B.S munlkrlshnarpa,
Group 'O' CT{,
Bangalore-56§ 001,
14, Smt. Jyothi #ai, i
Agad about 40 years,
U?o late K.Dgvaraj,
! Group D' CTO, 1
Bangalore-564 001,
[
Smt.Sushila, | 5
Aged about S0 years,]
. \¥/o late Rudfamani,
‘ broup N CTe, |
' %angalope-SﬁJ co1.

w0 K%ﬁﬁf“”‘ﬂuﬁsi"Smu. Lalithafpma,
AN * /. ARged about 3% years
" =< 7 W/o late T.Plttaranghiah,
© " Group W' CTh,
Bangalore-~56§ 001,

17. Smt, A4.M,Sushilamma,
Aged about =} years,
u?o late Gurbhasapral,
Telephone Opkrator,
Bannalore Telephonesj,Exchanqge,
Bangalore-560D 001, Applicants in OARs 242793

to OA 257/93

(Or. N"SONhgaraja .- Advocate)

/)k// Versus
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1. The Chief General Mapager (Telecom) -
Bangalore. - "

2. The Chief Accounts UFFiceé, g
Karnataka Telscom,
Bangalore~560 001,

3. Unien of India,
represented by its _
Secretary to Government, - ' N
Ministry of Communication, - :
Sanchar Bhavan,

New Delhi-110 002,

4, The Secretary to Government , ' P

Ministry of Finance,
Government of India,

New Delhi, e . «... Respondents
(Shri M.S,Padmarajaiah - Advocate) '

This application having come up for hearing before’
this Tribunal today; Hon'ble Shri S.Gurusankaran, Member (A)"

made the f ollowing:
AN

The applicants in this case are aggrieved by

\action of the respondents-in refusing to grant them

é§§§<§ﬁ0?gé ess Relief on the Family Pension being paid to them

[ h/ ¢ ) . .
the grounds of’thep&éﬁggatvéag been given employment on : ¢
AN/ 4 : o

Q&Giydhpbssionate grognd consequent to the death of their v
" husbands yhile‘in'sérvice and had prayed for declaring
that the rule 55 (A) (ii) of CCS (Pension) Rules 1972
(Rupes for short) as null and void énd directing the
respondents to pay the Dearness relief on the Family E
Pension they have drawn from the dates of their appointment;“

at the prescribed rates as paid to others, who are not
< - \ .

re—employed'and continue to payAdearness relief on the

ék// * . A ¢ .
. ' . B
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family pension at the ﬂrescribed rates, The respondents

have filed their reply tontesting the.application.

2. Today when the case came up for hearing Or,
M.S5.Nagaraja, the learded counsel for the applicant dresu
our attention to the judgement of this bench in DAs
240/93 and 2B6/93 to 2497/93 disposed off by order dated
07.10.1993 and submittsd that the facts of thése cases
)/gﬁrzgijfmw all ik e )
re Atk -s3gapes—es in DAs 240/93 and
266/93 to 297/93., Shri M.S.Padmarajaiah appearing for

the respondents, in all fairness,admitted that the facts

in this case are similar to 0As 240/93 and 266/93 to
297/93., Houwever, he strongly argued and reit&rated
the points already brought out in the reply of the
respondents, He speciFically'empahasised.that whether
the applicants are pensicners)ie. those who have retired
from service and drawing pensicn and are re-employed or
whether they ave_uidoué given ﬁompossionate ground
appointmentg4on the death of their husbanjs dying in
harness and algo recsiviny family pension, they should
al;o be treated alike and classifi=d as re-zmployed
pen810nprqp2:Uh::§56 tre *ermﬁk;aééy rension should

glnclude also f;nlly pewslon We are wnablz to =agree

jagree with this Smeloplon for the detailed reasons

-

already given by us in the order dated 7,10.93 in DAs

. ! 3 ok
240/93 and 286/93 to 2?7/93. In that we have discussed
T

in detail apd held that the widous, uho have been given

employment on compossipnate grounds cannot be brought

out under the ¢lassifipation of re-employed’ pensioner,

.....‘5/-'
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At the same time we have also held in that order that since

rule 55 (A) (ii) of the rUles.hés_specific reference to re-

employed pensionerg,' Ehere vere no grounds to declare that
rule as null and void, However, for t he reasons already defailed

in that order dated 7,10.93 the applicans have to succeed.,

3. In the result, we allouw this application partly énd
direct the respondents to pay dearness elief- on family pension
as due at the prescribed rates fcr three years prior to the date
of filing this application subject to verification of the facts
that during these period they have not already been rpaid deafness
relief, The reSpondentélare directed te pay the arrears within

a period of four months from the date of receipt of a copy,QF
this order, The respondents a2-e also directed to continue to

pay dearness relief on family pension., 1In the Circumstahces

of the there is no corders as to costs.
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GENTRAL ADMINISTRAT IVE TRIBUNAL
B BANGALORE BENCH

Second Floor,

Commercial Complex,
Indiranagar,
BANGALORE~ 560 033,

Dated: 14 NF 1gq_4
%CG/MOW\WAPPLICATIQ\I no: 368/94 15 (G4 36 /93 any

APPLICANTS » | %&ﬁ&svr@g. B
V/AN S§.;wt¥ J@fmm\&&@' V) @‘U)M’JK
So o

RESPQ\JDENTS:—C&C% §%~W%TJWJ%4V&A) e

Te ;D zﬁbnrfg.&ﬁ@v@ﬁﬁkyJAanﬁzdiiluolb QJianozn; L?Pt%rgsé
&\‘m‘\: W&x/ %MMQS @Mcidn—c— 9.

.6.C.C
2o &N Vravdern Row, Addl- C-6.8.C.

Kl Coot Hdg, Ramgalrre- |

Subject ;- ‘Forwarding nf -cepies of the Order-
Central Administrative

Passed by the
Tribunal,Bangal&re.n

in euébove
mentioned application(s) on 06~12-9£f ]
Tested ot
1uliglac
£
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-....ADMmIST«RA‘r

-f“” BANGALGRE BENCH T i
. 4 R ' . :, S Second FlOOI‘, R r"v
(] , S ~ . Commercial Complex, P
Indiranagar, -

. ' | Bangalore-560 038,

Miscellaneous_Appln.! No.222 of 1994 in .Dated"": 3 MAY"7994 ‘

APFLICATIQN NUMBER: 236/93 and 242 to 257 of 1993..

APPLICANTS: ' - RESPQIDENTS:
Smt.Tajunnisss and others v/s. Chlef General Manager,Telecom and Other‘
Te. '
1. Dr.M.S.Nagsraga, Advocate,No.1l,Second Floor,
First Cross,Sujatha Complex Gandhlnagar,
Bangalore-9.
2, The Chief General Manager,Karnataka Telecom Region,
No.1,0ld Madras Road,Ulsoor,Bangalore-8.
3. Sri.M.Vasudeva Rao, Addd.C.G.S. C.,ngh Court Bldg,
Bangalore-1,

SubJect.- Forwarding of ccpies of 4he Crders passed by the
Central administrative I*lounal,Bangalure.

Please find enclosed herswith a copy of the ORDER/

STAY ORDER/INTERIM ORDER/, passed by this Tribunal in the above
mentioned application(s) on 19-05-1994.
(17
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- In the Central Admnmstratlve Tnbunal
L - Bangalore Bench |
Bangalore

Application No... 2..36[.9..3 & 2.4 Z.t Q 0? Sl gé 93

S T Yoy SO o Teecom, B { Gl

© oo s Ay s ki YRR i o <Ftioe v i e+ ot

‘ . Date Office Notes Orders of Tribunal

ANV (MJ)/TuR (MA)
19.5.9

disposed of

T - Sd —

"

a TRUE COPY

;;'? \ﬁt%3
i /i SECTION OFFICER zﬁé\

.t TRAL ADMINISTR ~ATIVE TR
ADDITiIONAL BENCH
BANGALORE

nicztions addressed to the Chief Gene-
ral Managsr, Kaernatala Telecom Circle,
IBanaalore stating that in similar
matters Hon'ble Suprzme Cgurt has
grigged é&?orderﬂof stay and efforts
ere‘made to file SLP in this case z2ls:
immedia ely and 2 decision on thaot
behalf hzs twtcn. Having regard to
the fact that in similar mafters stay
has been granted in SLK, extensicn of
time is grant=d by three months from

15.5.94, Accordingly MA 222/94 is

MEMBER (R) MEMBEIR (3)

e e v e~ Fn vl

Heard Shri M.V,Rao for the applinv
cants in MA 222/94, He produces a
letter dated 13,5,9 from t he Asst,

Directer Generzl, Dept, of Telecomau-

- ) ﬁfjﬂ(’“
- . PR Lo —— - - Ak .
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CENTRAL ADMINISTRATIVE TRIBUNAL
® | BANGALORE BENCH

Second Floor,
Commercial Complex,
Indiranagar,
Bangalore-560 038.

| | B | . 094
D ¢ - .
Miscellensous Mplicetion Nou1g2 or 1994, tn 2td = 1 BAPRD

APPLICATICN NUMBER: 236/93 & 242 to 257 of 1993,

L ee— o

i

APPLICANTS: : BESPIHDENTS
Smt.Rajunnissa and Siﬁegghers. v/s. Chief General Manager,Teleconm,
Te. Bangalore and Others,

1, Dr.M.S8.Nagaraja,Rdvocate,No,11,5econd floor,

first cross,sujetha complex,gandihnagar,
Bangalore-9,

2. The Chief Génersl Manager,Karnetaka Telecom Region,
no,1,0ld madras road,ulsoor,Bangalore-8,
3. Sri.M.Vasudeva Rgo,Addl,Central Govt.Stng.Counsel,

High Court Building, Bangalore-1,

Subject:~ Forwarding eof copies of “the Crders passed by the
Central administrastive Tribunal,Bangalore.
Please find enclosed herewith a copy of the ORDER/
STAY ORDER/INTERIM ORDER/, pfassed by this Tribunal in the abecve
mentioned application(s) on__$ixth April,1994.

183 wod On
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- In the Central Administrative Tribunal
Py Bangalore Bench,
Bangalore
-9 -
ORDER SHEET
242 to 257/93
. Application No... 236/93 & of 198
Applicant Respondent

SWT(\} vnndsor Quel (16 6dere Vs C[“’w[ C;»emm hfuvﬂe»( {Ea\%%d

eAC o> leth_ﬁir362r°

Advocate for Applicant ” Advocate for Respondent
MA No. 182 ¢4 1994

Date Office Notes Orders of Tribunal

VR (MA)/ ANV (MJ)
6.4.94

we have heard Shri #.V. Rao, who
has filed the miscellarecus application
for extersion of time tc comoly with the
directions of this Triburzl! in 04 236/93
& 242 to 257/93 rerder=s = 19th October,
1993. e have also heard Yhri Sridhar
for Dr. M.5. Nagaraja, On the last occa-
sion, Shri Rao was not alil: to throw any
iight as to whether the drnartment was
planning tc file an SIP kafora the Supreng
¢ |Court. He now states and it is brought
out in para 4 of the miscz!laneous appliA
cation that the departrent is processing
the question of filing an SI® before the
Supreme Court,
In view of the presznt 3develooment],
we extensd time for payment of jearness

gllovance on the family pensior for the

P S month of March, 1994 &and the subsequent

:/'9¢¢DM1M“%\\N monthff uptc 15,5.94. If the department
& e T e Ny .

R e S % |is not eble to get any stay from the

Ly L ~ ,

O ( §. V' oo Puprems Court before that date, thev heve
‘ ZH Yoo . .

i ﬁ}s € : y «;g to pay DA on the family p2nsion not only
(N - F

Ul T :) s

'\\ \.‘\' Lo / '."' . 00010/—
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Date Office Notes : Orders ot Tribunal

fromfthe month of March 1¢94 onwards
but élso the arrears as ver the direc-
o)

tion: { this Tribunel,

l
! MA is disposed of accordinglv
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